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ORDER 

The impugned order dated 31.03.2021 passed by the 

Commissioner imposing penalty upon the appellant is set aside and 

the appeal is allowed. For order see order of date passed in Excise 

Appeal No. 50983 of 2021 (Kanoria Energy & Infrastructure Ltd. vs. 

Commissioner, CGST & Central Excise). 
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             PRESIDENT 

 

 

 

(P.V. SUBBA RAO) 

MEMBER (TECHNICAL) 
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